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| TEM NO. 37 COURT NO. 5 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (O...... CC No(s).
2197/ 2016
(Arising out of inpugned final judgnent and order dated 29/05/2014
in WP No. 3424/2004 passed by the H gh Court O Judicature at
Al | ahabad, Lucknow Bench)
MAHESH CHANDRA M SHRA Petitioner(s)
VERSUS
PRADESHI K CO OPERATI VE DAI RY FEDERATI ON LTD. & ANR. Respondent (s)
(with appln. (s) for c/delay in filing SLP and office report)
Date : 08/02/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE J. CHELAMESWAR
HON&#39; BLE MR. JUSTI CE ABHAY MANCHAR SAPRE
For Petitioner(s) Ms. Lalita Kohli, Adv.
M. Manoj Swarup, Adv.
M . Abhi shek Swarup, Adv.
Ms. Charu Singhal, Adv.
for M's Manoj Swarup & Co., Adv.

For Respondent (s)

UPON hearing the counsel the Court nmade the follow ng
ORDER

Learned counsel for the petitioner seeks three

weeks time to file affidavit.

List the matter after three weeks, as prayed

for.

( DEEPAK MANSUKHANI ) (1 NDU BALA KAPUR)
COURT MASTER COURT MASTER



